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Per: Anil G. Shakkarwar 

 Heard on Miscellaneous Applications filed by Revenue 

for withdrawal of the appeals under litigation policy. The said 

miscellaneous applications are allowed.  

2. Further, as prayed through the miscellaneous 

applications, appeals are dismissed as withdrawn under 

litigation policy. 

(Dictated in Court) 

 

 

   (Justice Dilip Gupta) 

 President 
  

 

 

(Anil G. Shakkarwar) 
Member (Technical) 
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